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DELHI LEGISLATIVE ASSEMBLY
| BULLETIN PART1
(BRIEF RECORD OF PROCEEDINGS)

TUESDAY ¥ s MARCH ZOOI)CHAITRA 06, 1923 (SAKA)
No.50 :

1. 2.03PM QUESTIONS . ‘_ ,
STARRED QUESTIONS : Starred Questions 61, 62 , 64 and 65
Were orally asked and replied. Replies to starred questions 63 and
66 to 80 were laid on the Table of the House.

" UNSTARRED QUESTIONS : Replies to unstarred questions 221

To 338 were laid on the Table of the House.

2, 3.01PM" ~ LAYING OF PAPERS ON THE TABLE OF HOUSE
. P Gy Smt Krishna Tirath , Minister of Social Welfare laid on the Table
Of the House a copy of Delhi Dowry Prohibition Rules, 2000.
Sh. Bheesham Sharma desire to know the fate of his notice of
resolution given under Rule 89. Chair ruled that as per Rule 89
a member was supposed to give notice of a resolution at least 15
days in advance, which requirement has not been fulfilled in the instant case,
~ Dr Narendra Nath, Minister of Education moved a motion under Rule 297 for
" taking up of Sh. Bheesham Sharma’s Resolution by suspending the Rules, The
motion under Rule 297 was put to vote and adopted by voice vote.

| .
3. 3.02PM,

Thereafter, Sh. Bheesham Sharma moved the following resolution :-

“ This House resolves that all possible efforts should be made
with a view to maintain morality and political values and
demands that the Election Commission of India should imme-

diately de-recognise the political party whose organisational
Head was seen accepting bribe on Television by the people
Of India.”

The resolution was put to vote and adopted by voice vote.
Aggrieved by the passing of the resolution the members of the
BIP Legislature Party moved into the Well of the House and
Started shouting slogans. Chair adjourned the

House for 10 minutes, -

4, 320PM - House re-assembled. Members of the BIP Legislature Party stancd_shduting, .
‘ g slogans and continued to create pandemonium in the House. '
House adjourned till 4.30 PM.

5. 4.35PM House re-assembled. Pandemonium continued to be created by
by the members of BJP Legislature Party. Chair expressed
concern over the behaviour of members and adjourned the
House till 2.00 PM on 28" March 2001.
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SECRETARY
Elace ! .pelhi



